
04 'o2-2o21 seen the petition filed U/s.438 of cr.p.c. seeking pre-arrest

bail by accused/petitioner Sri Gokul Nayak apprehending arrest in connection

with Dhekiajuli p.S. case no. r4lzL (corresponding G.R. case No. tLTlzL)
U/s 366(A) of rpC.

case retord and case diary, as cailed for, has been received

and perused the same. Heard ld. Counsel for both.

Brief fact of the case is that on g-rz-zo at around 6 p.m.

the minor daughter of the informant namery Ms. Larita Gore suddenry went
missing from her house and on making preliminary enquiry by the informant

it revealed that the accused/petitioner had kidnapped the daughter of the

informant.

on perusar of the case diary revears that the investigating

officer has recorded the statement of a good number of witnesses during

investigation of the case. The aileged victim girr has arso been produced in
the police station by two villagers at the instance of the family members of
the accused/petitioner. On such production she had been sent for medical

examination and her statement was also recorded uls.r64 of cr.p.c.
wherein she has clearly stated that she had love affair with the accused for
about five years who is a driver by profession and therefore the relationship

was not approved by her family members for which on the alleged day of
the incident she informed the accused, cailed him to her prace and

voluntarily went away with him. She has further stated that she stayed with

the accused but there was no physical connection established between

them. It further appears that the investigating officer has also collected the

bifth certificate of the alleged victim girl showing her date of birth. I have

carefully gone through the aforesaid materials available in the case diary.

Be that as it ffi?y, but after considering the materiars

available in the case diary as a whole and also the statement of the alleged

victim girl recorded Uls.164 of the Cr.P.C. I am of the view that custodial

detention/interrogation of the present accused/petitioner cannot be said to
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be necessary at this stage of investigation. I am further of the view that
grant of bair to the accused/petitioner wourd not at ail be prejudiciar to the
investigation of the case.

In the right of the aforesaid fact situation, it is directed that
the accused/petitioner shail appear before the investigating officer within a
period of seven days.from today and get his statement recorded. on such
appearance, if the accused/petitioner is arrested in connection with the
above noted case, he shafl be ailowed to go on bair of Rs.10,000/_ (Rupees
ten thousand) onry with one surety of rike amount to the satisfaction of the
investigating officer on the following conditions :

(1) That the accused/petitioner shail dury cooperate with the
investigation of the case.

(2) That he shail not intimidate any of the witness of this case.
(3) That he shail not othenvise hamper the investigation by any of

his act/conduct.

Let the case record and the case diary be sent back.

Misc. case stands accordingly disposed of.
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